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^'Public order’* which is a State sub
ject. according to Schedule VII o f the 
Constitution o f  India. Substantive a c
tion under the law  in such cases has 
to be taken by the S tate/U T  'Govern
ments concerned. However, the Cen
tre keeps in close touch with the Stsite 
Governments and offers suggestions to 
them  from  tim e to time to expedite 
measures aimed at rem oving the basic 
factors responsible for such incidents 
and for  strengthening the administra
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tive machinery to ensure prompt and 
effective action in such cases and to  
provide protection to and instil a 
sense o f security am ong the w eaker 
sections.

A ccording to the information furni
shed by the State Governments till 
dated, the follow ing ere  number o f 
cases o f crimes against members o f 
Scheduled Castes reported in the 
States o f  Bihar, Maharashtra and 
Andhra Pradesh during 1976 and 1977;
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Law  and Order in IM h l

361. SHRI DURGA CHANT: Win the' 
Minister of HOME AFFAIRS be pleas
ed to state:

(a)' the present lafw and ord^ situa-* 
tion In the capftal;

(b) the number of thefts, robberieii' 
and daboiti^ com m itt^ di^ingf th£ 
last 2 n^onths, month-wise;

(c) whether there is regular police* 
petrolling in the capital; and

(d) if sO, what further steps Gov
ernment are contemplating to improve 
law and order situation in the capital?

THE MINISTER OF STATE IN THE 
MINISTRY OP HOME AFFAIRS 
(SHRI DHANIK L.AL MANDAL): (a) 
and (b ). The law and o r ^ r  situation 
is constantly under reviw .

The number of thefts robberies and 
dacoities during the last two months 
arc as under:
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(c ) Yes, Sir,.

(d ) The follow ing steps are being 
taken to keep the laW and order 'an d  
crim e situation under control: —

(i) Intensive mobile and foot pat
rolling both during day aiid nlgliti is 
being organised.

(ii) police pickets are frequently 
posted at vulnerable points in the 
city intercepting criminals and mtiin- 
taining peace.'




